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In the Rajasthan High Court
Case No : D.B. Criminal Leave To Appeal No. 242 Of 2018

State Of Rajasthan APPELLANT
Vs
Gomti And Others RESPONDENT

Date of Decision : 28-02-2022

Acts Referred:
Limitation Act, 1963 — Section 5

Citation : (2022) 02 RAJ CK 0093

Hon'ble Judges : Sandeep Mehta, J;Vinod Kumar Bharwani, J
Bench : Division Bench

Advocate : B.R. Bishnoi

Final Decision : Allowed

Judgement

The application under Section 5 of the Limitation Act is accepted for the reasons
mentioned therein. The delay of 56 days occasioned in filing of this leave to
appeal application is condoned.

Heard. Perused the impugned Judgment as well as the material available on
record.

Considering the overall facts and circumstances as available on record, we are of
the opinion that it is a fit case for granting leave to the applicant-State of
Rajasthan for filing appeal against the impugned judgment of acquittal dated
09.02.2018 passed by learned Additional Sessions Judge, Ratangarh, District
Churu in Sessions Case No0.12/2010.

Thus, the leave to appeal application is accepted and the same shall be
registered as an appeal.

Admit.

Let bailable warrants in the sum of Rs.30,000/- be issued against each of the
accused-respondents so as to secure their presence in this Court.
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